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REPORT OF THE TELANGANA POLLUTION CONTROL BOARD_(TGPCB ) 

(RESPONDENT NO.3) DATED 30.06.2025 IN OA No. 97 OF 2022 

It is to submit that Dr.M.S.Tejashwari, D/o.late Sri M. Sathyanarayana Reddy, 

R/0.H.No0.3-16-668/A, Trimulgherry ‘X’ Roads, Secunderabad has filed an 0.A.N0.97 of 

2022 in the_Hon’bIe NGT, Chennai on damage to the boundary wall of the petitioner 

land, laying of the drainage pipeline from the dwellings located in the Northern side of 

the petitioner’s land and. sewage entering into petitioner’s larid and open well thereby 

causing water poliution. 

The Respondent Board has submitted status report dated 29.04.2024 before the 

Hon'ble NGT. The Hon'ble NGT has taken on record the report filed by the Board during 

the hearing on 30.04.2024 and directed that the Telangana SPCB to complete thé 

clearing of the sewage within the premises of the apblicant at the earliest, after which, 

to assess the cost of remediation of fie land, as the sewage has been collected in the 

Applicant’s premises since long time. 

In this regard, the Respondent Board has submitted status report dated 20.08.2024. It 

is to submit that the Board Officials again inspected the area on 21.09.2024 and 

25.11.2024 and The Board officials have inspected the Applicant's land and 

surroundings on 06.01.2025 and observéd that there is no-joining of sewage into the 

Applicant’s open w«_all. The construction of I & D structure to divert the sewage entering 

into Trimulgherry lake has been completed. The sewage has been diverted through the 

ring sewer into the drain bypassing the lake and flows to Patigadda STP. The land 

acquisition for the construction of proposed 1 MLD STP at Trimulghérry Lake is under 

process by Secunderabad Cantonment Boérd (SCB). TGPCB has submitted report dated 

14.02.2025. The TGPCB officials have again inspected the Applicant’s land premises and 

observed that there is no discharge of sewage into the Applicant’s Land.
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It is to further submit that the Board has requested National Environmental Engineering 

Research Institute (NEERI), Zonal Office, Hyderabad for taking up the Assessment of 

the cost of remediation of the land due to collection of sewage in the Applicant’s 

premises. The NEERI has prepared a project proposal to evaluate the impact .of 

contamination on soil quality, open well and nearby water resources as weli as to 

assess the extent of land damage and water contamination for estimating the 

assoclated environmental and economic costs. The NEERI has communicated the 

proposal to TGPCB with a project cost of Rs. 19.2 lakhs plus GST. The issue was 

reviewed in the TGPCB Task Force Committee meeting held on 17.04.2025 and as per 

the Committee Recorr;mendations, TGPCB has issued directions dated 23.04.2025 to 

the Secunderabad Cantonment Board to engage NEERI for the study and bear the 

charges for assessment of the cost of remediation. The Board has communicated the 

NEERI proposal report along with the Directions to SCB for taking up the study vide 

letter dated 28.04.2625 and also communicated the same to the Applicant. (Annexure 

—I&ID) 

In pursuant to the TGPCB directions, the Secunderabad Cantonment Board (SCB) vide 

letter dated 11.06.2025 has informed that the matter has been placed before the 

Cantonment Board meeting held on 23.05.2025 and noted that the amount quoted by 

the NEERI appears to be higher side and requested the SCB to take a decision, after 

elaborate discussions the SCB resolved to explore the altérnative options by inviting 

quotations from the Government Institutions like (i) Indian Institute of Technology 

(IlT)-Hyderabad; (if) Environment Protection Training & Research Institute (EPTRI); (iii) 

National Institute of Technology(NIT)-Warangal; (iv) Jawaharlal Nehru Technological 

University(JNTU)-Hyderabad and (v) Engineéring Staff College of India(ESCI). 

Accordingly, SCB has invited quotations from the above mentioned institutions to carry 

out the study. Among these, only NIT Warangal and ESCI had submitted their 

quotations amounting to Rs.11.80 lakh and Rs.15.00 lakh respectively. The SCB has 

requested the Hon'ble NGT to permit to utilize the services of National Institute of
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Technology (NIT), Warangal in place of NEERI. The copy of the same is annexed as 

(Annexure — III). 

In view of the foregoing submissions, it is respectfully prayed that this Answering 

Respondent No. 3, namely the Telangana Pollution Control Board (TGPCB), shall comply 

with and abide by any order or directions that may be passed by this Hon'ble Tribunal. 

Place: Hyderabad @ N @G 

Date: 30.06.2025 ENVIRONMENTAL ENGINEER 

m
 





@ Arglr&Em RE-T 
Soons TELANGANA POLLUTION CONTROL BOARD S I O L L AT 

BY REGD. POST WITH ACK. DUE 

Water (Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 of 1988) 

Order No. RR-II-Leqal/TGPCB/TF/BO/UH-VI/2025- 20 Date: 23.04.2025 

Sub : TGPCB - Secunderabad Cantonment Board, Court Compound, Sardar 
. Patel Road, Secunderabad - The Hon'ble NGT, Chennai, Original 
Application No:97 of 2022 filed by Dr. M.S. Tejashwari, D/o. Late Sri M. 
Sathyanarayana Reddy, R/o. H.No. 3-16-668/A, Trimulgherry ‘X’ Roads, 
Medchal-Malkajgiri District - Water (Prevention and Control of Pollution) 
Act, 1974 (as amended by Act 53 of 1988) - Non compliance - 
DIRECTIONS- Issued - Reg. 

Ref : 1. Original Application No:97 of 2022 filed in the 
by Dr. M.S. Tejashwari, Medchal-Malkajgiri Disgei 

2. Hearing before the Hon'ble NGT on 21.12.202%: Pl 
3. TGPCB directions dated 24.05.2023. s 
4. TGPCB directions dated 17.02.2024. 
5. The Hon'ble NGT order dt. 07.03.2024. N 

6. The Hon’ble NGT order dt. 30.04.2024, M 
7. Inspection by the Board officials on 19.09.2024. . 
8. The Hon'ble NGT order dt. 29.11.2024. . 
9. The NEERI ‘Team from Nagpur and Hyderabad have visited the 

applicant’s land premises, open well and surroundings along with the 
TGPCB officials, the Applicant and SCB officials on 06.01.2025. 

10.The NEERI Team report to the TGPCB on 11.02.2025. 
11.EE, RO, Medchal report dated 09.04.2025. 

. 12.Hearing held on 17.04.2025. 

Hokk 
1. WHEREAS, an original application was filed in the Hon’ble NGT, Chennai by Dr. M.S. 

Tejashwari, D/o. Late Sri M. Sathyanarayana Reddy, R/o. H.No. 3-16-668/A, 
Trimulgherry *X’ Roads, Secunderabad, regarding damage of Boundary wall, laying 
of the drainage pipeline from the dwellings located in the Northern side of the 
petitioner’s land and sewage entering into petitioner’s’ land and open well thereby 
causing water pollution. 

2. WHEREAS, the TGPCB issued certain directions dt. 24.05.2023 to Secunderabad 
Cantonment Board (SCB) to comply with. . 

3. WHEREAS, the TGPCB issued certain directions vide order Dt. 17.02.2024 to 
Secunderabad Cantonment Board (SCB) to comply with. 

4. WHEREAS, the Hon'ble NGT vide Order dated 07.03.2024 directed the TGPCB to 
examine the site; and directed HMWSR&SB, TGPCB and the Cantonment Board to file 
an additional action plan and the TGPCB to take stock of the situation, remove the 
sewage by tanker and treat them in nearest facility. 

5.. WHEREAS, the Hon’ble NGT vide order dt. 30.04.2024 directed. the TGPCB to 
complete the cleaning of the sewage within the premises of the applicant at the 
earliest, to assess the environmental compensation payable as well as the 
remediation cost which should be submitted before the date of next hearing. 

6. WHEREAS, in obedience of the orders of the Hon'ble NGT, the TGPCB has taken up 

lifting of the sewage from outside and inside of the petitioners land through tankers 

and the same Is sent to nearby STP of HMW&SB located at Safilguda for treatment. 

7. WHEREAS, the TGPCB officials have inspected the Applicant’s land premises, open 
- well and surroundings on 19.09.2024. The following status is submitted: 

i.  There is no discharge of sewage into the Applicant’s land. . 

il.  The laying of the pipeline for diversion of the sewage entering into the 

applicant’s land is completed and connected to the collection sump provided



i of remediation of the‘la 

The dlverswn plpellne con5|sts of 233meters of 

35 meters: of 300 mm dia-and 287 

:The'"sev}a'ge collectipn‘sump of 20 KL ‘capacity 

at ‘the North-East 
150mm dia; 472n 

meters of 450mm 

is prowded\wn:h 2 X 4 HP motors; for pu_ ing; the, sewage into _the diversion 

»plpehne l, e . 

fii. -The “civil works re|at1ng to Iaylng of rin sewer of 450mm RCC pipe along the 

..penphera[ . undary of the:lake for dlversmn Gf sewage has'been completed. ) 

: D structure to- divert the - sewage  entering into 

: The sewage has been dnverted 

wage ontamlnated watar from the open well 
iv. 

nd sent, tu nearby STP for treatment. So far 

S0 tankers bf 6 KL cap nother 1 tanker of 20 KL capacuty has ‘been 

removed frum the npe 

and Dlesel motor pumps on 20 9:2024-. and 21 09, 2024 and pumped out into 

.the recently laid. nng sewer to'divert the’ sewage from ThTrumulgherry lake as 

.. WHEREAS; the Board ha requested Natlonal nwrunmental Engmeenng Research 

< Institute (NEERI);: Zonal:Office;Hyderabad for: taking up-the assessment.of the cost 
‘duetet collectxon of sewage inthe applicant’s premises. 

0. WHEREAS, the Hon’ble N T lssued order-on29.11: 2024 as follows: 

i ‘The- 2nd Respandent (Secunderabad Cantanment Board). fias fil Ied its 
camprehens‘tve memo -dated 25.11. 2024 along with the ‘action’ plan report 

dated 21;, 09,‘2024. o : 

2 The actmn plan report says: that they have :dentrfled a plece of land in 

- GLR Survey No;290 classified as.'C* which is approximately 0.5 Kms away 
from thei Trlmulgherry ‘Lake. for:the: :purpose. of establishing the Sewage 

Treatrnen‘l.L Plant (STP) tc treat the sewage water and. fet into the’ lake 

3. The report ‘further 'states that'the Cantonment Board is' prowdmg logrsf/c 
isupport to the Pollution:Control’ Board: by :arranging.a gulfer vehicle with a 
capacity uf 6KLD withia suction-machineto fift;the ‘water from-the well of 

-'the-applicant’s propsr'l’y ancf the same i being deposrted in the -nearby STP 
wat Malkajgiri.., 

4. Despite the fact that’QO trlps havé been’made so far, the complaint from 
| ithei :applicant is:that.the exercise is. nnt yet complete The.rains in the area 
alsa added toithe.agony: - . 

‘5% The learned codinsel appeanng for the _T angana State Pollution Centrol 
~would;: state.ithat :regarding :the::remediation,: they have 

pproached 1l NEERI However,: they have not responded 

‘6.. The time taken by:ithe NEERI ~regarding . their request would be taken 
'advantage of by:the TG CB . 

7.. So, the TGPCB is dlrected ‘to. énsuré that the remedtatwn of the 
G e t-the: earliest and take' appropriate action against ) 

- the: Cantonment Board for allowing the sewage bemg let into the pr/vate 
praperty asitis: Iymg vacant, 

8. Let the TGPCB as & .regulatory body, come up with' a report about the 
action taken in this regard. before the date of next hearing.”



.10.WHEREAS, . the :NEERI Team from Nagpur and Hydembad have visited the 
-applicant’s land premises, -open. -well” and: surroundings along with'.the TGPCB 
officials, the;Applicant and SCB officials on 06.01:2025.The NEERI vide mail dated 
11.02.2025 has commiunicated:the proposal l:o PCB-with:a pro;ect cost.of Rs. 19.2 

. lakhs plus GST and the time, for: prtuect mcnths tlme 

"11.WHEREAS, the EE RO Medchal ,bml_ 

12, WHEREAS,. the status was rewewed ‘the: Tas Force omrnlttee meetlng held on 
17.04.2025: The representatives of the!SCBiand NEERI_' ttended the meeting. After 
detailed discussions, the Commlttee recommended: ‘to-is: .certam directions to the 
Secunderabad- Cantonment Bcard under Water ¢ 

+ ’ : 
13.After careful cnn5|deratlon of the materia ‘fatts e case, the Board hereby issues 

following directions--to the Secundembad Cantonment Board: under Water Act, to 
 comply with: . b 

i. The Secunderabad Cantonment Board shall engage Natlonal Enwmnrnental 
Engineering Research Institute (NEERI), for taking up the assessment of the 
cost of remediation of ‘the land polluted dueto’ collectmn of sewage in'the 
appllcant’s premises. - : | 

il. © The Secunderabad Cantonment Bcard shall bear the charges for assessment 
of the cost of remediation. Gt 

l 
fi. ‘The.Secunderabad. Cantcnment Board shall complete ’Fhe worKs related to 

STP to treat the sewage generated from. the: colomes in the area, at the 
earliest. 1 

| - _iv. The Secunderabad Cantonment .Board shall :omply'\mth orders of the 
Hnn'ble NGT in OA No. 97 of 2022, from time to time.: | 

14.These dlrectlons are issued under: Sectlon 33(A) of Wate g (Preventlon and Conlrol of 
Pollution) Act,. 1974 (as amended Y Act 53 of 1988) 

15.1t is also to'note that, in case of any. wolaucn of the above Board dlrecnons actlon 
will be inftiated by the Board, under Water Act. 3 I - 

" L .».:‘, 5 Sd/- 

MEMBER SECRETARY 
i | 

b 
To ll 
The Chief Executive Officer, S i 
Secunderabad Cantonment Board, ; g ' o 
Court Compound Secunderabad Cantonment Board, | 
Sardar Patel Road, Secunderabad, 3 l 
Telangana State - 500003, i 

i 
i 

Copy to : 

l 

e JCEE, TSPCB, Zonal Office,: nd necessary action. 
%he Environmental Engmeer, TSPCB, Regional Office, :Medchal for lnforrnatlon He is 

directed-to verify the compliance on the directions: * 
3. Dr. M.S. Tejashwari;:D/o. Late: Sri: M. Sathyanarayan Reddy, R/u.-.H.No; 3-16- 

668/A, Trimulgherry *X’ Roads, Se:underabad % i a2 
4. Concerned Flle. 

:/ /TiC.F.B.O/ 

(TF-HYD-UH-VI) 
_g{:n or Enwrofi'r;l;r:m\hgmeer ‘ k 

N 
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=== TELANGANA POLLUTION CONTROL BOARD 
S REGIONAL OFFICE, MEDCHAL 
= # 6-3-1219, 3" Floor, Block C, Ward No.91, Near Country Club, 

“" Kundanbagh, Umanagar, Begumpet, Hyderabad-— 37 

Telephone: 23404744 

Website: tgpeb.cgg.gov.in 

Lr. No.Legal /0.A.No.97 of 2022/PCB/RO-MDC/2025- 1333 Date:28.04.2025 

To 

Dr. M.S. Tejashwari, 

D/o Late Sri M. Sathyanarayana Reddy, 

R/o H. No. 3-16-668/A, Thirmulgherry ‘X’ roads, 

Secunderabad — 500015. 

Madam/Sir, 

Sub: TGPCB — RO-Medchal ~ NGT 0.A.N0.97 of 2022 ~ Petition filed before the Hon’ble 

NGT, Chennai by Dr. M.S. Tejashwari, Trimulgherry ‘X’ Roads, Secunderabad — 

Proposal of NEERI for taking up the study for the Assessment and Computation of 

Environmental damage and Reclamation cost for discharge of Sewage and Municipal 

Solid Waste in the Petitioner’s land — Copy of the NEERI Proposal Communicated - 

Reg. 

Ref: 1. O.AN0.97 of 2022 - Filed before the Hon’ble NGT, Chennai by Dr. M.S. 

Tejashwari Trimulgherry X’ Roads, Secunderabad. 

2. Hon’ble NGT, Chennai Orders dated 22.04.2025. 

ee@ 

With reference to the above, in connection with O.A.N0.97 of 2022 filed before the Hon’ble 

NGT, Chennai by Dr. M.S. Tejashwari, Trimulgherry X’ Roads, Secunderabad, and in obedience of 

the Hon’ble NGT Orders dated 22.04.2025, a copy of the Proposal of NEERI for carrying out Study 

on Assessment and Computation of Environmental Damage and Reclamation cost for discharge of 

Sewage and MSW in Applicant’s land is herewith enclosed. A copy of the Hon’ble NGT Orders 

dated 22.04.2025 and TGPCB directions dated 23.04.2025 issued to the Secunderabad Cantonment 

Board are enclosed. 

= 

VA fi?’:fi‘:fiL 
Encl:a/a %/Dq/wljfi 

ENVIRONMENTAL ENGINEER 

= i e F e 

Copy submitted to the JCEE (Legal), TGPCB, Board OfiicleC,Hyderabad for kind in 
and necessary action. 

formatién 

Copy submitted to the SEE (TF-BO), TGPCB, Board Office, Hyderabad for kind information 
and necessary action. 

Receied copy oa LBL(O%I%%_ 
Rocisved 60 buhatf © it 0o 

b M. ” d(:/.& ©Solo3 73 

™M.S Tegache ARl (parvhisoes) 





© ANNEXURE - 
TELANGANA POLLUTION CONTROL BOARD 

e REGIONAL OFFICE, MEDCHAL 
S #6-3-1219, 3" Floor, Block C, Ward No.91, Near Country Club, 
“” Kundanbagh, Umanagar, Begumpet, Hyderflhad 37 

Telephone: 23404744 
Website: tgpcb.cgg.gov.in 

Lr. No.Legal /0.A.No0.97 of 2022/PCB/RO-MDC/2025- (S.X3 [ Date:28.04.2025 

To 

The Chief Executive Officer, 

Secunderabad Cantonment Board, 

Sardar Patel Road, Court Compound, 

Secunderabad — 500003. 

Sir, 

Sub: TGPCB — RO-Medchal - NGT 0.A.No.97 of 2022 — Petition filed before the Hon’ble 

NGT, Chennai by Dr. M.S. Tejashwari, Trimulgherry X’ Roads, Secunderabad — 

Proposal of NEERI for taking up the study for the Assessment and Computation of 

Environmental damage and Reclamation cost for discharge of Sewage and Municipal 

Solid Waste in the Petitioner’s land — copy of the NEERI Proposal Communicated for 

taking immediate necessary action - Reg. 

Ref: 1. O.ANo.97 of 2022 — Filed before the Hon’ble NGT, Chennai by Dr. M.S. 

Tejashwari Trimulgherry ‘X’ Roads, Secunderabad. 

2. Hon’ble NGT, Chennai Orders dated 22.04.2025. 

Q@ 

With reference to the above, in connection with O.A.N0.97 of 2022 filed before the Hon’ble 

NGT, Chennai by Dr. M.S. Tejashwari, Trimulgherry ‘X* Roads, Secunderabad, and in obedience of 

the Hon'ble NGT Orders dated 22.04.2025, a copy of the Proposal of NEERI for carrying out Study 

on Assessment and Computation of Envxronmental Damage and Reclamation cost for discharge of 

Se\vage and MSW in Applicant’s land is hcrcthh enclosed for taking up immediate necessary 

action. A copy of the Hon’ble NGT Orders dated 22.04.2025 and TGPCB directions dated 

23.04.2025 issued to the Secunderabad Cantonment Board are enclosed. 

mwx‘m 
Encl: a/a% fem.... 3—(’[1‘\( [Qf»d 

NG <4 ENVIRONMENTAL ENGINEER 
~SR48ap CANmNME . 

Copy submitted to the JCEE (Legal), TGPCB, Board Offiqe?-Hydembad for kind dnforimation 
and necessary action. 

Copy submitted to the SEE (TF-BO), TGPCB, Board Office, Hyderabad for kind information 
and necessary action.





O ANNEXURE- DT 

(T&TT HATAT, R TWFR) 
# 4-01-001,%1E g 7w, var wee AT, Ridawame - 500 003. 

SECUNDERABAD CANTONMENT BOARD 
(Ministry of Defence, Govt. of India) 

# 4-01-001, Court House Compound, S.P Road, Secunderabad - 500 003 
Tele No.: 040-27808600 4 Email ID: ceo.scb2009@gmail.com 

Date: I - 06 - 2025. 

=€ Az 

lsbles %{ 

o/ 
Sub:- TGPCB - Secunderabad Cantonment Board, Court Compound, Sardar Patel 

Road, Secunderabad - The Hon’bl?_!f NGT, Chennai, Original Application 
No:97 of 2022 filed by Dr. M. Tejashwari, D/o. Late Sri M. 
Sathyanarayana Reddy, R/o. H.No. 3-16-668/A, Trimulgherry 'X' Roads, 
Medchal-Malkajgiri District - Water (Prevention and Control of Pollution) Act, 
1974 -Reg. 

No.SCB/EB/TrimulgherryLake/2025/ | i 05 

To 

The Member Secretary, 
Telangana Pollution Control Board, 
Paryavaran Bhavan, 
A-IIL, Industrial Estate, Sanath Nagar, i 
Hyderabad - 500 018. & f 

Sir, 

Reference, (i) Telangana Pollution Control Board Orders No. RR/11/Legal /TGPCB/ 

TF/BO/UH-V1/2025-250, dated 23.04.2025 received vide inward no. 3282 Dt.28.04.2025 

and (i) EE letter No. Legal/OA No.97 of 2022/PCB/RO-MDC-2025-1334, dated 

28.04.2025. 

2. This office is in receipt of proceedings dated 23.04.2025, wherein the Telangana 

Pollution Control Board (TGPCB) directed the Secunderabad Cantonment Board to engage 
the National Environmental Engineering Research Institute (NEERI) for taking up the 
assessment of the cost of remediation of land polluted with an estimated cost of Rs 19.20 

lakh plus GST, also informed that the cost should be borne by the Secunderabad 

Cantonment Board. 

3. The matter has been placed before the Cantonment Board meeting held on 

23.05.2025 wherein the Board resolved to explore the alternative options by inviting 

quotations from the Government institutions like (i) Indian Institute of Technology/(IIT)- 

Hyderabad, (i) Environment Protection Training & Research Institute(EPTRI) (iii) National 

Institute  of Technology(NIT)-Warangal, (iv) Jawaharlal Nehru Technological 

University(JNTU)-Hyderabad and (v) Engineering Staff College of India(ESCI). Accordingly, 

this office has invited quotations from the above mentioned institutions to carry out the 

study. Among these, only NIT Warangal and ESCI had submitted their quotations 

amounting to Rs.11.80 lakh and Rs.15.00 lakh respectively. (Quotations enclosed as 

Annexure A & B) 

(Contd...Pg.2)
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4. As the rate quoted by the NIT-Warangal is comparatively lower than the other 

institutions including NEERL In this connection you are requested to examine the 

quotations and communicate your consent for taking up the assessment of the cost of 

remediation of land polluted through NIT-Warangal, under due intimation/permissi;an 

from the Hon’ble National Green Tribunal. 

1. The Senior Environmental Engineer ... For information 

(TF-HYD-UH-VI), 
Telangana Pollution Control Board, 

Paryavaran Bhavan, 

A-I1I, Industrial Estate, Sanath Nagar, 

Hyderabad - 500 018. 

'\yfine Environmental Engineer, ... For information 

#6-3-1219, 3 Floor, Block - C, 

Ward No. 91, 
Near Country Club, Kundhanbagh, 
Uma Nagar, Hyderabad — 500037.



A National Institute of Technology 
3 %& Warangal — 506 004 

‘d-2¢ ) Centre for Sponsored Research & Industrial Consultancy 

QUOTATION 

No. NITW/ SRIC! Civil /WED / P$/25/133 Date: 26.05.25 

To, 
Chief Executive Officer, 
Secunderabad Contorment Board., 

Sub:  Assessment and compuration of environmental damage and reclamation cost for discharge of 
sewage and municipal solid waste on private land in Sccunderabad Cantonment.- quotation towards 

Consultancy / Testing Charges — Reg. 

Ref: ) Request letter dt 24.05.2025 from (Chief Exec 

2) NITW Consuitancy Proposal No. 235/133 

The Consultancy / Certification Charges for the work cited above are given below 

S.No. Details Amount (Rs.) 
10.00.000/- n Consultancy charges as cited in the subject 0:00,0 

2) G.3.T @ 18% 1,80.000/- 

Total Amount 11,380,000/~ 

(Total Amount: Eleven Lakhs Eighty Thousand only) 

Note: 

»  TDS exemption supporting documents will be shared once the order is placed. 
* 50% advance payment and the balance 50% against the submission of the draft report. 

Thanking you. 
. 

fckoris . =] 

Prof. P. Sridhar 

Contact Person for the above work: 

Name: Prof. P. Sridhar 

Civil Engineering Department 
Mobile: 9100418795





Engineering Staff College of India &) i 
\?:/://7 Autonomous Organ of The Institution of Engineers (India) 

R il (IMS [1SO 9001:2015, SO 14001:2015, IS0 50001:2018, IS0 45001-2018 & 
I'AS‘AI ISO/IEC 17025:2017 Certified], AICTE & CEA Recognized Institution) 

Dr GRameshwar Rao 
M.Te € (Env. Engg) #h.D., FIE 
DIR ECTOR 

ESCI/EM/SCB/2025-28/Cov.Ir 
Dt: 03.06.2025 

TO 

The Chief Executive Officer 
Setunderabad Cantonment Board 
Court House Compound 
SP Road, Secunderabad - 500 003 
Mob : 9490611182, 9490611172 
Mail: ceo.scb2009@gmail.com 

Dear Sir, 

Sub : Inviting quotations from government institutions for assessment and computation of 
environmental damage and reclamation cost for discharge of sewage and municipal solid 
waste on private land in Secunderabad Cantonment — Reg. 

Ref: YourLr. No. SCB/EB/2025/1206, dated 24.05.2025. 
B 

We are ready to take up this work at the consultancy fees of Rs.15,00,000/- (Rupess Fifteen lakhs) 

for assessment and computation of environmentat damage and reclamation cost for discharge of 
sewage and municipal solid waste on private land in Sy. No. 96 to 99, GLR Sy. No. 352/part, 
Trimuigherry, Secunderabad Cantonment. 

Thanking you, 

Dr G Rameshwar Ra‘o\’; 





13) ANNEXURE - TV 

Item No.06: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

[Through Physical Hearing (Hybrid Option)] 

Original Application No.97 of 2022 (SZ) 

IN THE MATTER OF: 

Dr. M. S. Tejashwari, 

Telangana. 

...Applicant(s) 

Versus 

The Union of India, 

Rep. by its Secretary, 

Ministry of Defence, 
New Delhi and Ors. 

...Respondent(s) 

Date of hearing: 22.04.2025., 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Mrs. T. Hemalatha. 

For Respondent(s): Mr. K. Rama Koteswara Rao for R2. 

Ms. G. Lavanya represented 

Mr. T. Sai Krishnan for R3. 
Mrs. H. Yasmeen Ali for R6. 
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n 

ORDER 

1, The applicant has filed a memo of objections 

dated 21.04.2025. 

2. The report dated 14.02.2025 submitted by the 

Telangana State Pollution Control Board, along with the 

report of the National Environmental Engineering Research 

Institute (NEERI), is taken note of. 

3. The NEERI, in its report, has given in detail 

about the scope of the work and methodology, including 

the deliverables. So far as the financial component is 

concerned, the project cost for ‘Assessment and 

Computation of ‘Environmental- Damage and Reclamation 

Cost for Discharge of Sewage and Municipal Solid Waste on 

Private Land’ is assessed at Rs.19.2 Lakhs plus GST. The 

_project duration.is five months/from the date of receipt of 

advance along with the work order. The terms of payment 

have also been outlined in the report. 

4. The learned counsel appearing for the 

Secunderabad Cantonment Board (Respondent No.2) states 

that since they ‘have mnot received any official 

communication from the Telangana SPCB along with the 

report of the NEERI, they have not so far deposited the 

amount. 

5. Let the respondent authorities make note of the 

fact that the validity of the offer given by the NEERI is only 

sixty days from the date of submission and act swiftly. 
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6. Let the report of the NEERI be communicated 

by the Telangana SPCB to the Secunderabad Cantonment 

Board as well as to the applicant, and the process be 

expedited. 

7. Post the matter on 01.07.2025. 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

sd/- 
Dr. Satyagopal Korlapati, EM 

O.A. No. 97/2022 (S2) 
22nd April, 2025. Mn. 
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